Office of Asst. Commissioner of State Tax.

Unit-93, JillaSeva Sadan-2,

88 A ATION Block No: 3, 2™ Floor,
ATF”-‘.' e Rajkot-360001
SN0 (e Ph: 0281-2449210

. AR Email:acunit93rajkot@gmail.com

No.STO (5)/UNIT-5/RIDDHI SIDDHI/2020-21/ §2 ] o) 7 Datc. 1411012020
IS 02
To ‘ lo)2
ul Mittal

Liquidator for M/s Riddhi Siddhi Cotton Ginning and Pressing Pvt. Lid.
163, BALCO Apartments,

Plot No-58, IP Extn.,patpargang

Delhi-110092

Sub: Submission of claim in Form C in the case of M/s Riddhi Siddhi Cotton
Ginning and Pressing Pvt. Ltd.
Ref: -Your public announcement in Form B under regulation 12 of the

[nsolvency and Bankruptcy board of India (Liquidation Process) regulation
2016

Sir,

With respect to above subject 1 came to know that Liquidation process ol My
Riddhi Siddhi Cotton Ginning and Pressing Pvt. Ltd. has been intiated. M/s Riddhi
Siddhi Cotton Ginning and Pressing Pvt. Ltd. TIN-24092300320 has pending dues of
Rs.24,35,33,225/-towards Commercial Tax Department/ State Tax Department.

So as per section 48 of Gujarat Value added Tax act vou request to create first charge
on the property of this Dealer towards debt of Commercial Tax Department/State Tax
Department. Commercial Tax Department’s/State Tax Department’s Claim Form C under
Regulation 7 of the insolvency And bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulation, 2016 And proofs regarding debt are attached
here for your kind reference.

Please, inform us regarding the status of our claim within seven days otherwisc we
will consider it as accepted by you.




L

(Udaysinh D.Barad)
State Tax Officer (5)
Unit-93, Rajkot

Copy for information to: -

1) Joint Commissioner of State Tax, Devision-10, Rajkot
2) Dy. Commissioner of State Tax, Range-23, Rajkot
3) Dy. Commissioner of State Tax (5). Court Branch,Ahmedabad

el

1) Form C

2) Declaration

3) Demand Notice (Proof of Claim)
4) Summary of Pending Dues

-

(Udaysinh D.Barad)
State Tax Officer (5)
Unit-93, Rajkot




SCHEDULEII

FORM C

PROOF OF CLAIM BY OPERATIONAL CREDITORS EXCEPT WORKMEN AND
EMPLOYEES
(Under Regulation 17 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

14/10/2020
To
Atul Mittal
Liquidator for M/s Riddhi Siddhi Cotton Ginning and Pressing Pvt. Lid.
163,BALCO Apartments,
Plot No-58, 1P Extn.,patpargang
Delhi-110092

From

Statc Tax Officer (5),

Office of Asst. Commissioner of State Tax,
Unit-93, Jilla Seva Sadan-2,

Block No: 3, 2 Floor,

Rajkot-360001

Ph: 0281-244921(

Subject: Submission of proof of claim in respect of the liguidation of M/s Riddhi Siddhi Cotton
Ginning and Pressing Pvt. Ltd. Tin No.24092300320 CST N0.24592300320 under the Insolvency and
Bankruptcy Code, 2016.

Madam/Sir,

[ UDAYSINH D. BARAD, Sate Tax Officer (5), Unit-93, and Rajkot hereby submit this
proof of claim in respect of the liquidation of M/s Riddhi Siddhi Cotton Ginping and Pressing
Pvt. Ltd. Tin No.24092300320 CST No.24592300320 under the Insolvency and Bankrupicy Code.
2016.The details for the same are set out below:

1. INAME OF OPERATIONAL CREDITOR(IF AN STATE TAX OFFICER (5). UNIT-93.
INCORPORATED BODY PROVIDE IDENTIFICATION  [RAIKOT.

NUMBER AND PROOF OF INCORPORATION, IF A
PARTNERSHIP OR INDIVIDUAL PROVIDE
IDENTIFICATION RECORDS* O ALL THE | 1
PARTNERS OR THE INDIVIDUAL) ‘

3. ADDRESS OF OPERATIONAL CREDITOR FOR Office of Asst. Commissioner oﬁ
CORRESPONDENCE State Tax, 5
Unit-93, Jilla Seva Sadan-2.

Block No:3, 2™ Floor,
Rajkot-360001

Ph:0281-2449210

E mail:sto0SunitSrajkoti@egmatl.com
And

E mail:acunit93rajkot@dgmail.com

Mob. No 99744 49788




S TOTAL AMOUNT OF CLAIM,

INCLUDING ANY T TOTAL AMOUNT RS.24,35,33,225/-
|INTEREST, AS AT LIQUIDATION COMMENCEMENT | [TAx RS.72945688/- + INTEREST
|‘ DATE AND DETAILS OF NATURE OF CLAIM Rs.129208387/—+ PENALTY
(my e " . L RS.41379150/-]
4, ‘|DE'I‘/\ILS OF DOCUMENTS BY REFERENCE TO AS PER ATTACHEMENT

‘ EHICH_THE DEBT CAN BE SUBSTANTIATED
| 5. ‘DETAILS OF ANY DISPUTE AS WELL AS THE
I‘ RECORD OF PENDENCY OF SUIT OR

L ARBITRATION PROCEEDINGS
| 6. DETAILS OF HOW AND WHEN DEBT INCURRED

REGARDING ASSESSMENT DUES

' 7. |DETAILS OF ANY MUTUAL CREDIT, MUTUAL
| DEBTS, OR OTHER MUTUAL DEALINGS BETWEEN
‘|TH E CORPORATE DEBTOR AND NIL

| | THE OPERATIONAL CREDITOR WHICH MAY
| |BE SET-OFF AGAINST THE CLAIM
8. IDETAILS OF ANY RETENTION OF TITLE IN
' RESPECT OF GOODS OR PROPERTIES TO WHICH N.A.
L J'TL'E_ DEBT REFLRS OR ANY OTHER SECURITY
8A. IWHETHER SECURITY INTEREST RELINQUISHED
|

e
' 9. |DETAILS OF ANY ASSIGNMENT OR TRANSFER OF

| |DEBT IN HIS FAVOUR
" 10. IDETAILS OF THE BANK ACCOUNT TO WHICH THE [PLEASE SENT DEMAND DRAF
| IOPERATIONAL CREDITOR’S SHARE OF THE |INFAVOUR OF SBI VAT A/C,

| PROCEEDS  OF  LIQUIDATION CAN  BE [GOVERNMENT OF GUJARAT

NO

T

ITRANSFERRED
|11, |L-IST OUT AND ATTACH THE DOCUMENTS RELIED
| ONIN SUPPORT OF THE CLAIM. AS PER ATTACHEMENT
' |
I.Signalurc of operational creditor or person authorised to act on his behalf
((Please enclose the authority if this is being submitted op behalf of the operational creditor) |
PLACE: RAJKOT (U.D.B7 \Af)ﬁ |
|DATE:14/106/2020 STATE TAX OFFICER (5) |

B UNIT-93, RAJKOT |
‘r Name in BLOCK LETTERS - UDAYSINH D.BARAD

STATE TAX OFFICER (5), UNIT-93, RAJKOT

'Position with or in relation to creditor e

Address of person signing:
{;fﬂce of Asst. Commissioner of State Tax,
Unit-93, Jilla Seva Sadan-2, Block No:3, 2" Floor,
‘Rajkot—360001, Ph:0281-2449210
|8 njai_l_:“icin@,?ﬁijkot@gmail.com

*PAN, Passport, AADHAAR Card or the identity card issued by the Election Commission of India.




DECLARATION

[, UDAYSINH D.BARAD STATE TAX OFFICER (5), currently residing at UNIT-93,
RAJKOT, hereby declare and state as follows: -

I.- M/S Riddhi Siddhi Cotton Ginning and Pressing Pvt. Ltd.., the corporate debtor was, at the
insolvency commencement date, being the 18" November 2019, actually indebted to me in
the sum of Rs.24,35,33,225/-.

2. In respect of my claim of the said sum or any part thereof, [ have relied on the documents
specified below :
(1) Year Wise Demand Notice in Form 305 under VAT Act 2006
(2) Year Wise Demand Notice in Form 8 (B) under CST Act 1956.

(%]

The said documents are true, valid and genuine to the best of my knowledge. information
and belief and no material facts have been concealed there from .

4. In respect of the said sum or any part thereof, neither I nor any person, by my order. to my
knowledge or belief, for my use, had or received any manner of satisfaction or security
whatsoever, save and except the following :

[Please state details of any mutual credit, mutual debts, or other mutual dealings between
the corporate debtorand the creditor which may be set-off against the claim) .

Date: 15/10/2020

Place: RAJKOT ,
W

(Signatyre-olfithe claimant )

Assistant Commissioner = State Tax (1),
Unit-93, Repnat. VERIFICATION

I, UDAYSINH D. BARAD, STATE TAX OFFICER (5), UNIT-93, RAJKOT the claimant
hereinabove, do hereby verify that the contents of this proof of claim are true and correct to my
knowledge and belief and no material fact has been concealed there from.

Verified at RAJKOT on this 157 OCTOBER 2020,

. X “,i
. oner of State Ta _
Assistant Cﬂmm : (Signature ofthe claimant)
Umt‘93r Ralkot‘ g kot
[Note: In the case of company or limired liability partnership, the declaration and verification
shall be made by the director/manager/secretary and in the case of other entities. an officer
authorised for the purpose by the entity/.



[FORM VIII(B)]
[See Rule Sa of the central Sales Tax (Gujarat) Rules, 1970]

FINAL NOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To, RISSHI SIDDHI COTTON GINMNING

Of RABET 158 2GS HADW MO T RANPAR SAM RARIRDT RAJKOT. RAIKOT

Registration No.

*In Continuai iy of th2 ratice in farm 6B served nn vou on the - day of -~ 20 -
1 =With raferescs taoveur antitignéseanal/ravisine, dated the < 20 ~ before-Assistant Commissloner of salgs TaiAEditional
Commissioner of Sales Tax/Commissioner of Sales Tax/Sales Tribunal. -

(i) The amount of tax payable by vou for the Pzried from 01/04/2010 20 31/03/2011 has been finally assessed at
T"EUESE af wFe T g SR

(i, The Perxltv pavable by vou u/s - of the Fujarat Value Added Tax Act default in paying (ax upto the - has been
cdetermingd ¢ 5, =

(iii) A Penaltv of Rs. - has also been imposed on you under subsection - of section - of the - Act read with [Section

O3 nf tha Cantral Sales Tav Act, 1056,

(iv) A Penaltv of Rs. - has also been levied o7 vau under section 10A of the Central Sales Tax Act, 1956.

{ o e =i O tex and Paanity isRs, 17 50556
2 Tortowlagm ooy ol ey el ety iz Sleegdy e T LASBE94 in werds - only Ehat ks Re =i ecess of e dug,
= Sicslnaetpa e 3 o ey 'd apply to - for the refund of this sum.
3 ¥-ouyoare ho- frese it Ll e ER © 7208 [ Rupees Six four four two eight six } into the government
t 5 ; R : ) or within 35 days of the date of service of this notice whicheaver

is later and to produce the receipt in proof of payment before the undersigned not later than 5 days from the date of

payment as c.areszic, foaing whieo Li@said sua, teutner with further penalty as specified in para 3 below will be

Ml e 4t il revenua.,

4 If vou oo nr ¢ Lo o 4Ry s slLave i or before the date specified above you will be lable under |sub

& hrss 0B , 1969] read with [Section 9(2)] of the Central Sales Tax Act, 1956
t pav apen Ly el the rates specified therein [ - the period commencing from the date of the assessment order/the

¢ ler in appo g revision ancinst an erder of as: -=snient or appeal during which the said amount remains unpaid.

5 Any appeal a- tirrt the assansmont/first appes! ~rdar must be presented to the DC APPEAL |, [under Section 65 of the
G narat Sale e N B R N e e i by the Gujarat Sales Tax Rules, 1970] read with section 9(2) of
b Caniral VNERGACy, 13806 a1 LU dav  edn the passing of the order of the assessment/first appeal. The order
il L T firkl rogeal vias lonthe © “th P*ARCH 20 15

Seal _ }f .&\T_:I ;

Place -
35 PR ) ) Signature
££: v ':' J ,}'f
Foiop f s om0
\ baldifi




8 L
Form 305

(See Rule 273

Notice For Amount Assessed

COffice Address :

T

RIDDHI SIDDHI COTTON GINNING AND PRESSING PVT. LTD. MOTA RAM BPAR Ghatak 93 (RJT),
SAM PADHDHARILRAJKOT RAJKOT 2ND FLOOR BLOCK NO.3,
MULTI STOREYED BLDG,
RAJKOT

Phone No : 0281-2448210

E-mail Id : ac094-ct@gujarat.gov.in

Regstraticn Certificate No. 24092300320 Dated 01/04/2G06
Lume surn Permit No., —=--- Dated awees
1o Dealer! person has not paid lax/ Interesty Penalty due from him ss per order passer under section or the ordar passed in

ot Appeal/Revision application,under sub-section 34 of section 2 of the Actis 48 under.

Date 2t Order : 30/03/2016 Period Frem :  01/04/2011 To: 31/03/2012

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
| Assessed Tax 21578683 928204 20650479
2.nterest Uis 1553655‘1 0.0 15536651
3.Penalty Us. 4374029 0.0 4374029
Total 41489363 928204 4056115¢
Less Refund adj.Order No, Dated Rs. 0

FOUR CRORE FIVE LAKH SIXTY-ONE THOUSAND
ONE HUNDRED AND FIFTY-NINE RUPEE ONLY

f v\mount payable. Rs. 40561159

1 The sum of Rs. 40561159 shall be paid into the Government Treasury at rajkot within 30 days from the service of this notice.
2 The receipted challan shall be produced before me within 35 days.

3 Interest at (he rate of 18% per annum shall be charged on late payment of dues.

b An Appeal may be filed within 580 days from the date of receipt of the Order to dc apeal rajkot (Write the nams of authority)

seal :




[FORM VIII(B)]
'See fule 8z of the central Sales Tax [Gujarat) Rules, 1970]

FINAL MOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To, RISSHI SIDDHI COTTCMN GINMNING

OF RacildT 30 0018AR BEELLISETL IR AR AR RAIKOT, RAJHKOT, RAIKOT

Registration No.

™

In Loniinue. y @f Lo g 1. 58 sarved on you on the - day of - 20 -

1 = i g sfarseen tg s T nntifine ‘e /reoieian, dated the - 20 - before Assistant Commissicner of sales Tax/Additianal

Caommissicner of Sales Tax/Commissioner of Sales Tax/Sales Tribunal, -

(i) The amount of tax payable by vou for the Feriod from 01/04,2011 20 31/03 /2012 has been finally assessed at

= £ W
(1Y T Meemalty amepisis byovon e - of the Gujarat Value Added Tax Act defaulf in paving tax upto the - has hi=n
o S

(iliy y Penalty of Rs. - has o1sg been imposad ¢n you under subsection - of section - of the -~ Act read with [Section

G =% B Tonbtrg] S5 Thilefal
(Y B Pensun gf Re, = has also bren lovied on vou under section 10A of the Central Sales Tax Act, 1956.
BT G s and Paneily s Rs. ¢57569

RN T | i S R o=l - P- 543849 in words - only that is Rs, - in excess of the due.

1 applv to - for the refund of this sum.

3 p s ings o 3 : i 108653 ( Rupees - ) into the government treasury &t rajkot on or
kil 01, L * e date of servicn. of this notice whichever is later and to nroduce th =
recoion ool of payimant before the undarsigned not later than 5 days from the date of payment as eforesaid, failing
wolteh me L no. SUM byl S e punelly as specified in para 3 below will be recovered from you as an arrear of
le
a4 d Jia Vil 5t SR W _ue on ar before the date specified above you will be hable under [sub
3 Si{le] Act, 1969) read with [Section 9(2)] of the Central Sales Tax Act, 1556
fih o t “yoat T rates show feo therain tor the period commencing from the date of the assessment order/the
‘ I revisc o ool anaossment or appeal during which the said amount remains unpaid.
5 Anw anpaal st the as oo et anee ] prder must be presented to the de apeal rajkot , [under Section 65 of
L N S e Al ! s oo oescribed by the Gujarat Sales Tax Rules, 1970] read with section 9(2)
ol i ¥ 1es 1N e, bt Lan LU Cays from the passing of the order of the assessment/first appeal. The
ar ‘ FEVBEITAT B e ‘ ~w2604 o the march 20 16
A-l-"'":C'T:':, CUPY
r bt =
o T oS de 38
ATTESTED COPY
Seal : *
/ M/
Place /( ) .
Signature : ¥ ‘
Abels Tew OFFiepe {55




T Office Address :

Ghatak 93 (RJT;

2ND FLOCR BLOCGK NO.2,
MULTI STOREYED BLDG,
. RAJKOT,

RIDOHI SIDDHI COTTON GINNING AND PRESSING PVT. LTD. MOTA RAM PAR

CAM PADHDHARLRAJKOT RAIKOT

Phone No * 0251-2344210

E-mail Id : ac094-cu@gujarat.gov.in

Registration Certificate No. 24092300320 Dated 01/06/2006

Dated 01/06/2006

Lumip sum Permit No. -----
- Dealer/ person has not paid @y Interesy Penalty due from him as per urder passed under section or the crier gEssed 0
FirsuSecond Appeai/Revision application, under sub-section 34 of section 3 of the Act is as under,
Date of Order : 09/03/2017 Pegriod From @ 01/04/2012 To : 31/03/2013
Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1.Assessed Tax 22280739 427529 21852210.00
2.nteres! Uis 15406513 0.0 154066513.00
3.Penaity U/s. 4370642.0 0.0 370642.00
Total 42057894.00 427526,00 41630365.00
Rs 0

Lass Refund adj.Order No. Dated

FOUR CRORE SIXTEEN |LAKH THIRTY THCUSAND
Amount payable.
: THREE HUNDRED AND S!XTY-FIVE RUPEE ONLY

Rs. 41630365

1 The sum of Rs. 41630365 shall be paid into the Government Treasury at rajkot within 30 days from the service of this notice.

2 The receipted challan shall be produced before me within 30 days.
3 Interest at the rate of 18% per annum shall be charged on late payment of dues.

4 An Appeal may be filed within 60 days from the date of receipt of the Order to d ¢ apeal (Write the name of authority)

Seal :

ATTESTED COPY




[FCRM VIII(B)]
Sze [lule 5o of the central Sales Tax (Gujarat) Rules, 1970]

FIMNAL MOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To, RISSHI SIDDHI COTTCH GIMNMNING

BF  RaRes T AR S e i e BAR B A T RN T R OT

\d
{

\

b

{

s

Registration No.

GEE 2 s i 8 servod on you on the - day of - 20 -

1 SN e Ep A s L e e S s s e sviiedne darad the = 20 - before Assistant Comimissioner of sales Tax/Additional

os Tax/Commissioner of Sales Tax/Sales Tribunal. -

(]
o)
=3
=
=
Il
o
2
2
)
(&)
-
n
Ll

(1) Theamcunt of tax payable by you fer the "criod from 01/04/2012 20 31/03/2013 has been finally assessed at

R Ppealng paveshle by ssown 1fs - of the Cjarat Value Added Tax & 7t default in paying tax upte the - has been

il Y Penalty of Rs. - has o150 hsen impesed on vou.under subsection - of section - of the - Act read with [Section

L —1._\.,._!I:"..\.‘ﬁ eyas o
() A Pepsoepf Be, = Ipg glso v o oo o under section 104 of the Central Sales Tax Act, 1956.
B % } : T e 5,
z & S B : ' g : ~oitewarels - onbe thatas Ry, - i axcess of the due.
+ ; “apply t = for the refund of this sum.
3 ¢ 3 . : i 220 [ Rupees twoninseightzeroferfivezero ) into the
2017 (date) or withirl 35 days of the date of service of this notice
s iater and to produce the receipt in pooof of payment b=fore the undersigned not later than 5 days fram the
e I T i G R R R Rl ) Lam o together vath furthier penaity as specified i para 3 beluw will
g et ie.
4 ! s n or before the date specified above you will be liable under [sub
‘ ! ' . 1969] read with [Section 9(2)] of the Central Sales Tax Act, 1956
sat tne rates specthed Larsin 100 the period rommencing from the date of the assessment order/the
PTG Lo BT g vl of B drent or appeal during which the said amount remains unpaid,
5 e S Rl ol Coieor anpenl oroder must be presented to the de apeal rajkot |, [under Section 65 of
! ] T i ted by the Gujarat Sales Tax Rules, 1970] read with section 9(2)
( H Wiy A i (g '+ n the passing of the order of the assessment/first appeal. The
‘ : L ; i f ! i :lc apeal rajkot 20 17
Seal

Plac

Signature




T Office Address :

1 O

RIDDHI SIDDHI COTTON GINNING AND PRESSING PVT, LTD. MOTA RAM PAR Ghatak 93 (RJT)
ZND FLOOR BLOCK NO.3.
MULTI STOREYED BLDG,

. RAJKCT,

GAM PADHDHARI RAJKOT.RAIKOT

Phone No : 0281-2448210
E-mail Id : ac094-ct@uujarat.gov.in
Registration Certificate Mo. 24092300320 Dated 22/03/2018

Lump sum Permit No. ----- Dated -----

vi:e Dealer/ persen has not paid tax/ Interest/ Penalty due from him as per order passed under section or the order passed in

rirst/Sacond Appeal/Revision application,under sub-section 2 of secuon 34 of the Act is as under

Dale of Grder : 22/03/2018 Period From : 01/04/2013 To . 31/03/2014

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1. Assessed Tax 15514567 12997420 2517147.00
Zlnterest Uls 1812345 g.0 18612345.00
3 Penally Urs. 40000 40000 0.00

Total 17366912.00 13037420.00 4329492.00

Less Refund adj.Order No.

Dated

Rs. 0

FOURTY-THREE LAKH TWENTY-NINE THOUSAND
FOUR HUNDRED AND NINETY-TWO RUPEE ONLY

Amaount payable. Rs. 4329492

1 The sum of Rs. 4329482 shzll be paid into the Government Treasury at Rajkot within 30 days from the service of this notice.
‘2 The receipted challan shall be produced before me within 30 days.

3 Interest at the rate of 18% per annum shall he charged on late payment of dues.

1 An Appeal may be filed within 80 days from the date of recaipt of the Orcer to DC Appeal (Write the name of authority
Seal :
| ol ey 7 o A
ATTESTED COPY



[FORM VIII(R)]
[S‘ee Rule BSa of the central Sales Tax (Gujarat) Rules, 1970]

FINAL NOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

To, RISSHI SIDDHICOTTON GINNING

Of RAZC. o7 JAMESAR ATV, . o0, L LWHPAIL GAM,RAJKOT, RAJKOT, RAJKOT

Registration MNo.

*In Continuation of thi2 notice in o 6B served on you on the - day of - 20 -

1 F 2 rafarance to vour netitinn/aannal/revisinn, dated the - 20 - before Assistant Commissioner of sales Tex/Additional

Commissioner of Sales Tax/Commissioner of Sales Tax/Sales Tribunal. -

(1)  The amount of tax payabla by vou for the Period from 01/04/2013 20 31/03/2014 has been finally assessed at

{in T Panalty pavable By vou u's - of the Gujarat Value Added Tax Act default in paying tax upte the - has baen

et T TAE L RS e

(ill) A Penalty of Rs. - has also been impesed on you under subsection - of section - of the - Act read with [Sechon

@i e Cantral Seles Tax Act, 1956,

(iv) 2 Peonalty of Rs. - has also been levind on vou under section 10A of the Central Sales Tax Act, 1956.

£ toLat OF ta¥ and Panzlty i5 Rs. 2054769"
2 Faud ! =tof taw pal?t | wou slrgady is R, 339342 Iniwoerds - only that 15 Rs. = in exeess of the gus.
T sl e e '4 apply to - for the refund of this sum.
3 Lreced ? . 236460 [ Rup=es Threethreesixfoursixzero ) into the governmear!
b : “ealon mpdieslve S it Slate) or within 35 days of the date of service of this notice whichever ic
lat s » o produce the receipt in proof of payment before the undersigned not later than 5 days from the date of

paymie. it as aiviesaid, Taling et Lie said st lugether with further penaity as specified in para 3 below will be

re s Sl . sk =T £l oh o R e

e R 45 R s 0 R <ue on or before the date specified above you will be liable under [sub
<. o S S o fACE 1962 read with [Saction 9(2)] of the Central Sales Tax Act, 1956
t ©ote at the rates sec e therain tor the peried commencing from the date of the assessment order/the
G S EEMISICIY At oD G el ol aneecasment or appeal during which the said amount remains unpard.

5 Any arreal posinst the assessaon! it appe=l order must be presented to the DC Appeal , [under Section 65 of the
Gi 0. R, e T PEETT LT ribed by the Gujarat Sales Tax Rules, 1970] read with sectiorn 9/ 7 oi
the- Hes lax Act, Luhoo o bl day cirem the passing of the order of the assessment/first appeal. The order
C. D esbamrenl g g ionthey 22nd March 20 18

Seal .

Place
Signature:




Form 305
(See Rule 27)

Notice For Amount Assessed

Office Address :

To
RIDDHI SIDDHI COTTON GINNING AND PRESSING PVT. LTD, MOTA RAM PAR Ghatak 93 (RJT),
GAM,PADHDHARI RAJKOT RAJKOT 2NC FLOOR BLOCK NO.3,

MULT] STOREYED BLDG,

, RAJKOT,

Phone No : 0281-24498210

E-mail Id : ac094-ct@gujarat.gov.in

eqgistration Certificate No. 24092300320 Dated 07/02/2020

Lump sum Permit No. ----- Dated ===

The Dealer/ person has not paid tax/ Interest/ Penalty due from hirm as per order passed under section or the order passed in

First/Second Appeal/Revision application,under sub-section 2 of seciion 34 of the Act is as uncer.

Date of Order : 07/02/2020 Period From : 01/04/2015 To:01/11/2015

Details Payable Tax Amount Rs Amount Paid Rs Balance Due Rs
1.Assessed Tax 19860984 0.0 19860984.00
2.Interest U/s 14001994 0.0 14001994.00
3.Penalty U/s. 297591476 0.0 29791476.00
Total 63654454.00 ) 0.00 63654454.00
Less Refund ad].Order No. Dated Rs. 0

SIX CRORE THIRTY-SIX LAKH FIFTY-FOUR
Net Amount payable. THOUSAND FOUR HUNDRED AND FIFTY-FOUR Rs. 63654454
RUPEE ONLY

1 The sum of Rs. 63654454 shall be paid into the Government Treasury at Rajkot within 30 days frem the service of this notice.

2 The receipted challan shall be produced before me within 30 days.
3 Interest at the rate of 18% per annum shall be charged on late payment of dues.

be filed within 80 days from the date of receipt of the Order to DC Appeal (Write the name of authority)
= :T‘n-‘_’-_:f‘\-*n--

575 ATTESTED COPY
_’——“—\;
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[FORM V!iI(B)]
[See Rule 9a of the central Sales Tax (Gujarat) Rules, 1970]

FINAL NOTICE OF ASSESSMENT UNDER THE CENTRAL SALES TAX ACT, 1956

T,
RISSHI SIDOHI COTTON GINNING

Of RAJKOT JAMNGAR HAIW MOTA
RAMPAR
GAM, RAJKOT RAJKOT,RAJKOT

RC Mo. 24592300320

“In Continuation of the notice in form 6B served on you on the - day of - 20-

- \With raference to your petition/appealirevision, dated the - day of - 20- before Assistant Commissioner of sales

Tax/Additional Commissicner of Sales Tax/Commissioner of Sales Tax/Sales Iribunal.

The amount of tax payable by vou for lhe Period from 01/04/2015 20 01/11/2015 has been finally assessed at Rs.
813521 as shown in the table below:

The Penalty payable by you u/s - of the Gujarat \'alue Added Tax Gujarat Value Added Tax Act aefault in paying tax

(),
upto the - has baen determined at Rs. -

A Penalty of Rs. - has also heen imposed on you under subsection - of section - of the - Act read with [Section 9(2) of

the Central Sales Tax Act. 1856

(iv) A Pepalty of Rs. - has also been lavied on you under section 104 of the Centrai Sales Tax Act, 1958.
(v} Tolal amount of tax and Penalty is Rs. 2033803

2 The total amount of tax paid by you already is Rs. 0 in words - only that is Rs. - in excess of the due.

- A refund order is enclosed. You should apply to - for the refund of this sum.

3 You are hereby directed to pay the sum of Rs. 2607335 ( Rupees TwoSixZeroSevenThreeThreeFive ) into the government
treasury at Rajkot on or before 08/03/2020 (date) or within 35 days of the date of service of this notice whichever is later and
to produce the receipt in proof of payment before the undersigned not later than 5 days from the date of payment as

=foresaid. failing which the said sum together with further penalty as specified in para 3 below will be recovered from you as

an arrear of land revenue.

4 |f you do not pay the amount, the tax shown as due on or before the date specified above you will be liable under [sub section
(5) of Section 45 of the Gujarat Sales Tax Act. 1968] read with [Section 9(2)] of the Central Sales Tax Act, 195€ to pay a
penally at the rates specified therein for the period commencing from the date of the assessment order/the order in

appeal/revision against an order of assessment or appeal during which the said amount remains unpaid.

5 Any appeal against the assessment/first appeal order must be presented to the DC Appeal , [under Section B5 of the Gujarat

Sales Tax Act, 1969 in the manner prescribed by the Gujarat Sales Tax Rules, 1970] read with section 9(2) of the Central




SUMMARY OF PENDING DUES

M/s Riddhi Siddhi Cotton Ginning and Pressing Pvt. Ltd.

TIN-24092300320

interest
Interest as from
per Assessme
No. Year Act Tax Penalty total
assessmen nt order
t order to 09-09-
2020
1 2010-11 L)
CST 374585 269701 0| 623704.2| 1267990.2
5 2011-12 VAT 20650479| 15536651 4374029| 32424479 72985638
CST 5131296| 3694533 1282824| 8080830| 18189483
3 2012-13 VAT 21853210| 15406513 4370642| 25662554 67292919
CST 1564541 1103001 312908| 1837264| 4817713.7
4 2013-14 VAT 2517147 1812345 0/ 1861800| 6191292.2
CST 179925 129546 26989 144687| 481147.02
5 2015-16 VAT 19860984 | 14001994 29791476| 5807379| 69461833
CST 813521 573532 1220282| 237874.7| 2845209.7
total 72945688| 52527816 41379150| 76680571 243533225




